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IN THE'CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	
86 	 1993. 

DATE OF DECISION 82 ! 93  

George Paul 	 Applicant(s) 

Mr. P.K. Madhusoodhanan 	Advocate for the Applicant (s) 

Versus 

The Divsiona1 personnel 	Resøondent (sI 
Ofi ,Southern Raiiway,Trivanrum an others 

Mr. M.C. Cherian 
Advocate for the Respondent (s) 

CORAM: 	 . 

The Hon'ble Mr. N. DHARMDAN JUDICIAL MMBER 

-J 

) 

The Honble Mr. R.RANGARAJAN ADMINISTRATIVE MEMBER 

• 	1. Whether Reporters of local papers ma be allowed to see the Judgement 
Tb be referred to the Reporter or not ?' 	 . 
Whether their Lordships wish to see the fair copy of the Judgement ? 	. 

To be circulated to all Benches of the Tribunal ? Li 

JUDGEMENT 

MR. N. DDM 	 R 	 . . 	. 

The app1icantggrieved by the denial of fixation 

of due seniority in the category of A.1. Khalasis,fLted 

	

• 	this ãpplic.tion under sectiop_.19.of.the Administrative 

TrbuñalS, Act with the following prayers: 

To direct the respondents to consider and 
dispose of Annexure A-8 	 nd the 
representation dated 12.9.90 in accor6ance with 

	

• . 	. 	. 	law and finálise the seniority list dated 
6.5.90 expeditiously. 

To direct the resp(?ndents to grant eniority 
to the applicant with effect from 7.3.84 in the 
cadre of AC Khalasis and grant all, consequential 
benefits ... 	tpm. 	•. 	.. 	':.... 

To restrain the respondents from effecting 
further promotions .in:the AC cadre on the basis 
of:Annee . A-7provisionaI seniority list. 

Award costs of these proceedings. 

• 	 •• 	• 	 . 	 . 	 ,, 	• 



/ 

-2.- 

(e) Grant such otherfurttr relief S,as may be 
• prayed for añdthis Hon'ble Tribunal deed fit 
and proper to meet the, er S.. of justice. 

•2. 	:ccording.to the appiicithe"is.sirpiJly.sittiated 

lj1e ,te.applic,ants in OI415/88,'298/88,,95/88. '.:Th9s 

cases were : heard and .al,owed dir ect..ng'.:ef'ixatiow of'the, 

seniority in.the .C. : cadre.: - i,.ccordin'y, the Railway has 

issued :nnexure 47 ,ovision4 seniority list of . ••A.C.,• 
4 

Khalasis as on 1.5.90. The appl.icantwasnot given the 

berf it of higher seniority in that list based on the 

judgment obtained by. similarly situated employees, Hence, 

he has filed AnnexureA-8 representation dated 31.7.90,L 

before the Divisional Personnel Officer, Southern aiIway, 

Trivandrn. That' representation has not been disposed" of 

so far.' Hence, he has, filed thiapplication. • ,.. 

At the time when thecase came ...up:,qr admission, learned 

counsel for respondents submitted that this applicat1oñ can be 

dispQed of for passingappropriate orders by the DPO on 

Annexure;48 representation.,  

: :Hav.ng heard, learned cQursl,,,.o.n both sides,:.we are of 

the view that this applicatiOn can e disposed of at the 

admission stage itself .  . Accordingly, w admit the application 

and dispose of the same .directing the firs,trespondent to - 

-consider 'Annexure A.-8 representation and pass appropriate 

orders in accordance with law. This shall be done within two 

months from the date of receipt of acopy"of .this.judgmerit. 

The application is accordingly disposed of. 

There shall be no orders as to costs. 

ONTTTTi. 
A'MThTATIVE MENB'. 
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I k~ - - ~X~.  - 
(N. DHARMk,N) 
JrJDIct AL -ME1R 

- 


